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FRoM No. 4 
(SEE RULE 42 

CF-NTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH :  

2kLEkL~H  ijEr 
Original ip plecation No: 

Mise Petition NO:  

Cu'ntemPt Petition N o :  
Re ~vv Applecation  Nc) :  

-Applecants :  

Re's Pand ant S-. 

~Afiyj c:ate for the 'Applecants:- 

c ate for the Respondants,.- 

e Regi s  
e r o f -tTF6777 

4.6.2003 	Heard *. A. Ah~med lear~ned co"  unsel 
Ifor the applicant,'' 

k llfs, ~ ,appjicano(i 
Issue notice to show cause as to why FOrm but 

the aitvlication shall not bp- admitted. 
List again on 4.7.2003 for admission.; 

Vice-Chairman 
mb Zo~. Amlyfr- 

4  

4.7.2003 '  Put up again on 6.8.2003 to enable 
the respondents to file reply, if any, 

~C-t 

-6 /s 
C/ 

Vice-Chairman 
mb 

Me, 	 j 

I LC vz"—fo 0 



6.8.2003 	The respondents had already 

filed written sta tement. The applica- 
~Za 

vi 	 tion is admitted.' No further, notice 

need to be issued. Since thepleadings 

are complete the case may now be listed 

for hearing on 29.8.2003. -- The applica-

nt may file rejoinder, if any, within 

two weeks from today. 

Wmber 	 Vice-4Aairman 

mb 

29.8.2003 present: The Hon'ble mrojustice D.N. 
Chowdhury, Vice-Chairman 

The HonOble Mr-K,,V*praha1&dan 
Administrative Member"*, 

Heard counsel for the parties. 
judgment dOlivered in open Court, kept 

in separate sheets. 

The application is-disposed of in 

~Ux 0,~6JA/~ IlktS.I 	 terms of the order. 

vice-Chairman 

bb 

0;_  

/AZ 

C?, 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUIVIAliNT I BENCH 

O.A./R=.No. 1 -; .1  122  of  2003. 

29-8.2 0 03. 
DATE OF DECISION 

1  1. 	 gant-arlai. ppgpi. . 	 a 	a OAPPLICANT (S) 

_~,DVOCATE FOR THE .............. 
APPLICIANT(S) 

—VERSUS- 

.......... 

mr A K-chaudhuri, Addl.C.G.S.C. o. o eADVOCAXE FOR THE 

RESPONDENT(S). 

THEIJHON'BLS MR.J-JUSTICE D.N.CHOWDHURY O  VICE CHAIRMAN* 

ThE HON' BLE MR  -K*V.PRAHALADAN, ADMINISTRATIVE MEMBt:R. 

T.11hether Reporters of local papers may be allowed to see the 
judgment T 

2' 	To be referred to the Reporter or not -? 

34 	Whetha-r their Lordships wish to see the fair copy of the 
Judgment ? 

4 J Whether the judgment is to be circulatcd to the other Benches ? 

Judgm ent delivered by Hon'bl e Damimm vice-Chairman 



i 	CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application NO*122/2003. 

I 	 Date of order : This, the 29th Day of August o  2003. 

THE HONIBLE MR. JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN* 

THE HON'BLE MR* K.V.PRAHALADAN, ADMINISTRATIVE MEMBER. 

Smt. Santana Gogoi 
9/o Srijut Kanakeswar Gogoi 
Bishnu Rava Nagar 
P.O: Noonmati 
Guwahati-20. 	 Applicant. 

By Advoeate Mr-A-Ahmed. 

- versus - 

1 ,  Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Textile 
New Delhi-1. 

2...The Development Commissioner(Handicrafts) 
West Block N0*7 #  R-K-Puram 
New Delhi-110 066. 

3# The Regional Director (NER) 
office of the Development 
Commissioner (Handicrafts) 
Government of India 
Ministry of Textiles 
North Eastern Regional Office 
Housefed Complex, 2nd Floor 
Central Building, Guwahati-6. 	 Respondents. 

BY 1jr-A*K-Chaudhuri, Addl.C.G.S.C. 
I 

0 R D E R 

CHOWDHURY J*(V*Co)  : 

The applicant was sponsored by the Employment Exchange 

for the notified post of Stenographer. Grade-III in the office 

of the Regional Director(NER), Office of the Development 

Commissioner (Handicrafts), NER. The Selection Committee con-

s dered the case of the applicant for appointment in the said 

post under U.N.D.P.project with a consolidated pay of Rs.5000/- 

p.m* The Committee recommended her case for appointment. By 

order dated 20.4-2000 the applicant was offered the post of 

i i 	Stenographer Grade-III under U.M.D.P. Project provisionally 

Contd ./2 
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for a period of two years* The applicant accordingly joined 

in the said post in April, 2000. The applicant submitted 

representation dated 30.1.2003 before the Development Commi-

ssioner (Handicrafts) indicating the fact that her term was 

to come to an end on 31.3-2003 and requested to consider 

he& case for regularisation in the department. The Deputy 
i i 	Director (Design) also recommended her case. but on the 

completion of term there was no- further extension and the 

applicant stood autbmatically discontinladd* The applicant 

knocked the door of the Tribuaal for absorption, regularisation 

by the department. 

2. 	The respondents submitted wiftitten statement and 

indicated that the applicant was appointed as Stenographer 

Grade-III under U*N*D.P. Project and on completion of the 

project her service was discontinued. There is no dispute 

that the applicant was appointed against the U*NsD*P* Project 

and coming to the end bf the said Project naturally her 
I 

i 	service had to be discontinued. No illegality is as such 

discernible in the action of the respondents in terminating 

the services of the applicant. 

3* 	Mr-A.Ahmed #  learned counsel for the applicant. 

indicated that there are Vacancies under the respondents. 

He referred to the-p!pst of Stenographer Gr-II that was lyitig 

vacant in the office of FAC(C&B), Guwahati under the Develop- 

ment Commissioner (handicrafts). mr.Ahmed also referred to 

the communication dated 19.2.2003 indicating the vacancies 

der Development Commissioner (Handidrafts), Assam., He stated 

that there are five OBC vacancies -  in Assam. materials on 

r  

r 

ecord does not allow us to issue any direction for appoint-

ment of hhe applicant against any aforementioned vacant posts. 

4. 	we have heard Mr-A-Ahmed, learned counsel for the 

applicant and also mr-A.K.Chaudhur*. learned Addl.C.G.S.C. 

for the respondents. 

Contd./3 
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Considering all the aspects of the matter, we are 

of the opinion that since the applicant served under the res-

pondents sincerely for three years, her case needs to be con-

sidered for appointment against any suitable vacant post 

commensurate to her educational qualifications* The respondents 

may consider the case of the applicant in any available post 

as per law. While considering her case for appointment, the 

respondents would naturally take into consideration her service 

period already rendered and if necessary relaxing her age. 

The application is accordingly disposed of - There 

shall, however, be no order as to costs. 

K.V.PRAHALADAN 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

M-O 



..... 	. . . . 	 . 

7 

JUN 20 

Lp.4
" 	

" ISTRATIVE f Ik  
Quaiahatt beftelk 
mm 	 TRIBUNAL r  

GUWAEAT I BENCH. ~ GUWAHATi. 

(AN APPLICATION - UNDER SECTION 19 , OF.- THE CENTRAL .  

ADMINI8TRATIVE*TRIBUNAL ACT, 19B5) 

ORIGINAL APPLICATION NO. OF 2003. 

E T W  E  E  N 

Smti. .. 	Santana Gogol . - Applicant. 
-Versus- 

- Union of India & Othprs, -Respondents. 

I 	N 	D 	E 	X ,  
Sl. No. 	arpi ~~ . ars Page No. 

 Annexure-A 
 Annexure-B. 

3 Annexure-C 
4 Annexure-D 
51 Annexure-E 
61 Annexure-F 
7 j Annexure-G 

Annexure-H, 
91 Annexure-I 

-10] Annexure-'j (~n 
.1 d b   -  F 	9,( 	y  vo  

A 	0 are 
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I~-'T TIFILIE (-`-"FLNT.P,-Al,, ADMINi.,: Tr, I llff V E T-1R. 	A L 

G-AUTHATI. BENCH -AT G-AD-B.-Ar.U. 

(J"IN APPLICATI01*4 1114DEP,. ;`-', El.,CTI0.N J-9 Or THE, 

C'ENT.RAL A'i.-i~4**[ ~KI'ISl" ~,~-4 11, ~, ~"F' TY'JB`nM'AL AC'Il r  

ORIGINAL APPLI(.-.~ATION NCD., )~--2-- oj~,  1-2003. 

E 	IT., 	w 	E 	E 	'k*f 

G-ogoi. 	 App 11. c: E 	t: 
rs 

Uni on o f I ndi a 	Others 	e S p o d 	t s 
T I S'll 	

S AND SYNC)pc, jcl 

Annexure--A Photc)COpy of* Certd.f*icate 	of 

S--t e.,  nog raphy''.- ul-mml-- (7  Oinput e r 

knnexunn.l B 	Photocopy- of 	e r t i. f -i. c; a. t, e 	o f' 

Di*p.loma Jim. Moder.n office 

Anne ~,,ure C Photocopy of' 	e.nt 

Card. 

A:n.nex*L-!re--JD J'-')hotc)c*.,.npy- 	of* 	 Exch ~ 

Z- rwarding-  let- t- er dated j. o 

2000. 

A 	re E Photocopy of 	 report 

dated 	'.1.8-011-2000. 



if 

Annexure -:--T Ph ot,  C) c' Opy 	C)'-.- 	Apj,_ ~̀ c-)intnien.t 	1ett'E.-Ir k 
dl i. t e d' 2 0 .-.. 0 ,13 --- 2 0 0 01  o f 	t h e 	applicant. 

I , ' 	A i n e x u r e Photocopy of -.1 0  _i .  j.-i d. n 	report 	da. t, e d 
'

g-  

2' 	--- 20100, o 1j.' 	the 	appilcarit. 

jknn.exu.te----H Ph. C) t C) C. opy 	of 	represe.n.t,1zdL-- d.oD: da t e d 

3 0 0 "L L 003 submitted by the 

applic, ari t 

'Annevure ­ i P 1_j J_) t 0 c oplY of f0nw- ,~irdd.ng of' 

R.epreseD,.tatj_c).rj. dated .350 ­ 01 	2002, 
1-innexur'e Ph o t c) c. op Y c',  f F 	dated 19 ­ 02 ­ 2003 1 ' Az-a 

T h i ,;s Or- i.ginal 	app 1 i c. at i o n 	d_s - made 	f o r* 
e e ki..r,  g 	a 	direc'.tion 	fr-on 	t h i s - H c,  n ' b I e 	T r d..h,  

fo r 	gd. ving . . a dire6t.ion 	to 	-[-.-,he 	11,espouide.nts 	for- 

ccmsi.deration 0 f 	t h 	r; eaT'pp od. n t m e f *~. t 	of 	the 

s-pplicant the 	 or 	f-u.tur- e 	vacancl*es 

;I 	umcle r 	the ~ ..-p c).r.ide.-n.t *  Is 	d.n 	the 	PC s. t 	o f 
Cli- e j: 

I 
 i o c.*f  r sip h 	r Grad,,:! 	 she 	has 	a1ready 

Is e rAY e d ur.i der the 	 for* three ye a n,_~ : 



IN THE CENTRAL KIDM'1.1~*I E TR 1 	.1.-'.A T I V E T I I BlUhlj'A 1'. 1 

GAUB[A.TI BENCH AT GAUB*A.TI 

If 

ril I  Ojj\T 	
-1  SECTION `1.9 	- (AN APPLICA.- 	UNDE). 	 Ol 

T R I BT.Tpvr.A L A C T, 

ORIGIETAL APIPLICATIOINT NO. 

'THE 

19 B 

OF 200 -4  

]BETWEIEW- 

E-u:ia G-ogoi,- 

D/o Srijut KamqJ-..esw,ar Gogoi. 

Bi.--hnu Rava Nagar, 

P.O. -  

uw-,­ih a t. i - 2 0. 

App.l. i man t 

-AN' 

Of India,. 

represient.ed by t!­bl--:_,  Secret q ry 
to the Goverij.-ment of India, 

Mi., ir). i.;E.1 t r -y of Textile,. New E)elhi.----l. 

The' Deve.l.opuiexi.t. C ol.l. ).):I)i s s i one r. , 
11,  %WAN 

D. ncu c rat t ~s) 
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West 	Blc,),ck No. 	7, 

R K Purau.), 	New Delhi.--- 110066. 

T h e 	F,%. e q JL c) n al' 

()f f i,ce 	of 	the, De,  v e 1 opii F. n t, 

(Hal-ldicrEifts) Gc) v t . 

of Indla, 	Ministry c)'f* T e x t 1i  _1 e S 

North Eastern 1:1..eg.i.onal 0 ff i c-  e', 

ef Hous 	- ed 	C uuipl e x r; 1 c, o~ r, 

Central tuildirao, 	Guwa-h at 	6 _i. 	. 

1'11.espondents. 

DETA-ITIA 	)]q THE A P PL I C.AI'I (--)N - 

~?ARTICULARS OF THE OlTiER PIGAINST WHICH THE 

A1.)PLICATION I* S M.A. D B 

t`li -is, R 	1 i f za t i c) n i r, not ii:iade' 	 any 

r 

p  -tic 

	

	.r order but the ',app.1.d.(.: , ,aj.-.i.t 	e 	a ar 	ulq 	 e ks ~ 1 

-ectio 	 Tribuna].. t o n J_ ron) this  Hon"ble 	L 

'to consider -the Responderjt -,F..~ 	 c L---i s e c) f t h e 

app 1 i c an. t in -the' po.~:.rt. ,- f* 	ra:j,.)her, ij:i. 9 

future vacancy as ­~ipplicant had worked fcDr 

c~rntinuou.s Period of 3 v e a. r s as 

-III 	u.-.uLde r 	the. 	ca:).df.:_- n t grcaphe' 11. 	G'-rade 

Ro 3. 
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2 Ij  IIBI*j~ 	'TRIBUIVAL 

"JI -.-j. e appl -:Lcant declares 	t ha t 	the 

E,,L21r,) "I e-ct Of 	the jin;E;tarit 	appil- ict7l'tiori. 	i;5' ~ 

within 1-: It e -"ju.r ,:I.,sdi 
c  t  i  C)] 

 i 	C, f 	the 	H(D.r.)."ble 

Tribunal. 

LIMITATICW 

The 	applicant, further 	declares, 	that' 

the applicat, on i s wit.1)-in the 	 periOd 

prescribed 	unde r 	e c ti o ri. - 2 1 	of 	the 	Ad*mi-ni- 

s t:~at i v e Tr i E) uri a 1. 	Act, 	'I.9B5,, 

FAC.'TS'. C).'_F, 	I'H E 	C A 	E 

F'acts 	of 	t- b.e 	case 	J.- 	brief 	are 	gi v en 

b e I ow. 

That 	-C)u,  r 	Imub).. e 	applicant 	is 	a 

c,  i t 	27 e n o f I ndi a .,,~nd as such, 	he is entitled to 

the r JL gh ts 	and privileges quarante -ed ur.-ide r 

the C'.ofistitlltion of India. 

That . -your 	 beg-s to state that 

--.he 	E>elongs t o 	0. B. C". 	 t-Y, 	-She 	is 	ag'ec 

E,.ibe)ut 	28 . -v' ea rs 	s~ he pa 	e d M. A 	i n A76-, 	z7-uy! e 	e 



4. 

She also pasE.:ed Dip.lon -ja. in' ;'-'., tej,-iogra,,phy and 

C'c,xq:)uter, C~pey.-- ation and she obtali.T.-o-nd first class 

distinction .,:Lri. Diploi.-na: of 3 y . ears, 

	

f f i c 	Managerm.:.nt 	f roj. ~.-i 	Gi i,. J.. ~3 Mode rn 	C 

polyvt e cl.ni c, Guwahati-21. Her name has been 

registered 	at 	the 	E, up 1 o -.y m e n t 	Ex change 

Guwah a t i . 

Ar~nexuxe ­ .A 	is 	the 	photocopy- 	C) f 

c. e r t i f i c -zat e 	a f 	S t 	o g r- ,--.tp by cu.T.-ni- 

Cc,.)mjputer 	Onerat.j.. ,,:)n 	i 	i. i. e d 	by 	the 

G.J..rls' Polytec-,, hr)J*..c, 

A nn ex u r e B i s the photocopy c--)r T i p 1 om a. 

Certificate 	i n 	Mode! rn 	C > f f-"' -J.. c e 

Management 	i ss, u e d 	h y 	Girls' 

Po lytechniC, , Gumahati--2-1. 

Pmnexure-­ C 	'S 	the 	photocopy 	of 

Em.ployrpent 	Exchange .  Card of 	the 

,.:ipp 1 i ca n t. 

That 	yc)uy.-.-- 	applic,,:mt begs t-o state th' ,gt 

the Office 	of-' 	the 	Respondent 	- o. 3 	recruest d 

-the District 	BrLiploy-.n,.iej.-.-Lt C-:4.-twaha.ti f c, i- 

sending 	the 	naime! 	of 	suit,93L.-ule 	c a j.-j. d i da t es, f c-., r 

of stenographer in his office:. 



Ac-.c-f*)rdincj- lv,., the e.mplc,yTiient e x c-1-  ha n g e th e E, e,  n t 

the list of 23' candidates with ful.1. part J.culats 

to the office of the Respondent .1,,Tf.). 	~Yide 

the i r 	.1. e t t e r 	)Jo.. 	(.-')r-d ~./2000/669 90 dated 

c-,uwahati :.,.8"'1'-': March 200"0. In the said list yo'1131-  

applica.nt's name was at S* e r i a.).. No 

An1joexure----D is the photocopy-  of such 

etter dated B 0 -3 2 ID 60 

T h E.). t y o u. r applicant. begs to state that 

your appl.-.i..c:-,- E-1rj,t appeared for practim'-:0.. test -J:13. 

Stenoqi- raphy- ,. T~q-.-)ing Ei-Ad C cxi. r~ r- u t e r o p e ra o n 

-e the Selection Cloi.umittee on 18--N-2000. befor 

	

election Con.mittee selected your a 	am t The S 	 _ppl i c 

in  -the - meetixi.g-  held on 12 and 19 Ap r.-L 1. 2000 for 

appointment of' Stenographer r  G-rade-III under 

t h U.N.D.I.). P ro j e c. 	slie stbod' f i rst i n o r cd r 

as o f uie ri t 	A c c, rdi ngly,- 	he was .  appoimte(i 

-Stenoara her Gr ~-ide-II.L under U.N-D.P. Prc,je ,,-,t P., 
with a conscAidated of 	5 00 ) 0 	p 	v i de 

C)f f i c e 	M. e.-a-) c-,  r an c3x,  -ii.) 	No. 	N 1, Yt 1 1/3 /A cirmn /V C- ) -1 - 

0 0 0 5 1. (1 CA e d 2 0 0 1.1 	0 0 	She j oi:r.).ed on he r' 

P  ost on. 28 0-1----200011 , 

C)  

	

Autnexure-E, 	i s 	t. h e 	photoc-opy 	f 

performiance report of the app i can t 



1~0 

I 	. 

ty 

Anrj.exn..ire'---F is the photc)(-_-, C) -r)-q C) -P 0 f i'd c: e 

a 

	

e:m o r a:a dumu -i 	o 	 /'A di :11.).T .). 	v C,  1 

v/1 2000/ ~̀ >-5'1 dated 10 ­ 06 ­ 2000. 

Annexuxe-­ G. is the Joii-unci-  report Clated 

'21' 8 01 2 0 0 o f the ,  applic.a.-uLt. 

That yc;i-7.r applicant 1--)eg;E:' to -state that 

h. e- r L­ippointixi ~zmt E.-is _Stea )grapher u.nder 

ITNDP Schej.-ii,e wa,,.,,, for -three y ~_, axs pez-- iod,' i.e.,, 

1 0 	0 0". 	Your 	z-q­,plim~~-uat 	-Ei' ed 	a till 

r e p r e e:o. t a t i c).Tj. thro-u-gh prc)per CXILinnel Ibe-fore 

the Re;E-Ipondent No 	2 	on 3 0 C)l 	and 
PC)St  

reque.c.: ~ trad , him t C) 	reCTUlariZe 	her 

StenocTrapher, Gradle III in the existii -j.g-  vac.ai-.i.t 

Post. 	e 0 f f-i c e c)f -the Respondent No.- 3 

z - e c. C- ) 3.mi e zi. d e d her case t­ c) -the Re.~-,1-pondent 1%To. '42  

and aLso requested hii-ii to -extend her ,  

for 	 o n e. y e a r in view of wor). load. 

is 	the, photoccapy 	of 

da ll-l- ec). 30 ­ 01 ­ 20033. 

	

AnneX11re --- I 	i s 	the 	phc:)tcjc...c ,T:)v' 	o f." 

fo rwc-i rdi nc letter'dated 30 -- 0'1. -  2003. J 
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That ycour ~a'plicant begs to state that p 

t i he-re is uoie vac- ant-post of Stenographer Grade— 

III u.rj.der the Offic.e of t.he P.ef.: ,pon.deri.t Nji*c,. 3 as, 

per hi- li',ax Mes.~:5,~ige '11o. 

dated 1.9-­ 02 ­ 200'13~ , which has 1-)een ,..,, ent* to the 

11%.e.-,poride.rit No. 2. 

Anrj,exure J 	the 	T---)hc)tc)(:,*c:) -  y 	c) f F ax p 

M e s a g e No. 

dated 19 0'42 2003. 

1.7) 	That. youk- 	1 i c an t begs to state that J 

she was released frmm t h 	C) f f*i cz e of t 

Ite sp ondent 	No. 	On 	31--03----2003 	a 	pe r 

C. Cfflir~ 1 e t i o ri. of her te.nu.*Y.-- e.. 

	

hat your qpp1i..c.,,u..it begs tc) t a t e 	t 

there 	are 	v z,.), ca.ruc i, c, 	ka 9,. 1'. .1. ,7 ~_ 1 e 	11nde r 	the 

P, es p o i-.i cl en t s and your app.ldczam.t i. 3 r e E.,. dy t o' 

'S  e ry e an',pii -here,  v*mder thf;--,  R~.espondf.-_, ntc.:. Bilt the' 

Respuridents wi thout c.c.)nsidering her -  crenviine 

	

.7. 	-h, c a s e - ou.-Ited her frorii her-  senrvi.ce,, Alt'Flouq 

Ishe has worked with , ver-Y -iincer-ity and h o.r. i. e L-  t y 

witliout any-  blenjish in her -service,  unde r the 

%. Pe_­Ponden~ s.  f or corftii: uous thtee years.. 

4!i 



That Your ~--Lpplicarit begs t'o state that 

she , 
t I 	a poor-  educat'ed loc- a.l.. tme.-mployed 1,ac 

a:ci-d- she is going to be 'over ag, - ~ -.-!d for any-  G-0vt, 

e r v J.. c e 

1. 101 a t t, h e apj: I i c.q.-n t b e g ..~: 	o 	t p t~-. , -I.- 

i f the 1.1011"I.Ae 	 does* not int E.--,  rf e re 

'my Ji,,, itely 	t I -j.a ri. 	rep ~..ix-.91-,le ..L.. nied 	 w-d. 1. 1 	b e 

c a us e d to the applicant. As such,. f -JI-nding no 

o.ther 	 your applicant. 	 C." 

a).'-ip r o a c h this Hc ,ii']--,'L. e Tribuna.1 f o r seeking 

us t 4 L C CE! 

That your,  9-ppl..Lcant beqrs to st- ,ate that 

the Re;T-pond-erj-t..-:-; have -k,,iolateCI the 'fum-CIvuriental 

rightr--t um-der the COnstitut -Loi.i. c.)f India,, 

,I . 1.2 	That your applic.,.Eint begs  to state that 

the 	 (.:, f t-he P-e-spondents is illega.).. 	m al a 

fi de 	arbitr ~~i.ry and 	also V.-L' ol. at i v e 	of* 

fair--play. 

That this 	app.'J..J-(---.atj*-on j..s f--iled 	):--!oj.-ia, 

f -:Lde',,u-.'-Ld for the ends of -ju'stice. 

PLEI - EF WIIH LEGAL P.*FIO'Vf'jI-- .S:IC)hrS-C)'U"T"TI)s FUH 	JI 

N 

m 

J 

S 



5.1 For 	that,. 	- 	oj..v 	the 	rea ,:: ,c)D-.E..; 	ancl 

whj--il-.*,-.h 	are 	narrated 	Fi..bove 	t... h e 	actic)n 	c.)f 

thE-.-, 	R.es'pC) J7.1dent-s 	is 	prij.oa 	f a cd. 	liecfal 

and without jurisdictiOn. 

- 5.2 For 	t h,,~i t 	a-ction 	of 	'C"he 	 im 

-prima 	f,!icie 	is 	umilzi 	fide f 	d. 1 A. e c.'f' a 1 
.1 
w ath 	a- 	m(.5t.'J..ve 	1.--)ehj,.n'd., 	As, 	su- ~ub., 	t h e 

action 	c.)f 	-the 	-re5pc)ndentf.. -.;, 	is 	illegal., 

v.i 	.z.1,tive 	X/F 	f: E.). rb i t rary 	and 	al Si c) 	ol 	 e 

na t, v.j. r a 1. 	u 	t i c.,  e 

S 	3 - -that 	i t 	i. L, 	not 	just-- , and 	fair 	t c) 

deprive 	-the 	 from 	appolnt'd.l.).g, 

J he r 	ij.j. 	the 	existing -  vaczar.i.t 	po ~st 	umcl. ,,;~ r 

the  Respoi.-jdents, 

F. C) r .  tAt 	the 	CeTlltral 	G,over.cxment 

a 	IflOdel 	e mp. 1 oy e r 	C-fannc)t 	e 	1 o v e r 

cannot 	l3e 	al 1 owe d 	t 	adopt 	a 

d.J. f ` F e r en t 	a 1 - 	treatu)ent 	to 	t h 

EIPP 

:F C) r 	t-., ha t 	t h e. 	action 	of 	the 	1*::,I.espc,nde.-at5-.,  

IS. 	r-lc)t 	 in 	-the 	e-v- e 	of 	la.vT. 



he 	app.)..J.. car). t, 	craves 	Ij e a -ve 	of' -L. hi s. 

b ini  a.l. - t o a dvrtrice furt.h ~:!.r- Hon M. e Trd. 

grOul-Lds at -L-, h e time' of' hearing o f t. he 

-pp. i a t i' n.c..; t a ri. t a, 	on.,  

T DETA I LS C REM.EIA."ES KXIIIAITSTED 

'T'h  t: -1-: h e r e 3.. S iio other alternat.-J..ve_ and 

efficacious r e m e dy' Ei v c-i 11 ~-ih 1 e t o the,  

i rL v o k i n applicaDtS 	ex c e p 	 the 

u. r i 5: di c t i un o f this I.-I on 1) 1 'Iribunal 

J 
MATTERS NOT -PPQII IC)TJSL*Y FILEID C_)P P V 

IN 'ANY C",THEP, CC)'(31"T PENDING 

Tha' t t h 	appl.icant. fiarther d e c 1 a r L."! 

that' he h 	j**.Ic:)t fiIed any ~.z.pp1J'LcTtt.Jiq,n,. 

wr--:j.. t petition. 11  Or sult in re ~:,,pc-i!ct of 

-the- Subject ma t e r c) f t, b, e instant 

aT-)*P.-[..i-c ~ a -L-.-. -Lf-)i-.L beTr_ore any other Court,. 

authority, or ',-Emy-  o t h e:r benc-I o f t: h is 

Hon ~" ble Trri.bunal T.i o r amy s u ch 

-it petition. o r *s u i t i. s ap - 	catioii,.-  wr p 1J_ 

pending before any of t lie 1-.-3 



I 

IL 

0 
	

E',01-1 . G-HT l;'C,,R. 

Unde r 	the 	facts 	and c J, r c -c-avis, t c, es 

,s I: at e c.3.. 	E-1.1) C, v 	the 	--"."I.pp A. i CI!7*13:..'I. t 

respec,tfully-  prayed that yc'.)u:E, -  '.1-lordship 

may be pleased to adue-lit this pet .ition,. 

cal-I for the records and aft-e-r hearincy 

bo.th  t.he parties the Hc) -.n.'*I--.-, Ie T.i_ib- u.o.,al 

rLI  ay 	b e 	pleased 	c, 	d i r e c, t 	t. h e 

Re:spoi:ident s 	t o 	g.J.. v e 	the 	a! 1 owincr 

r e 	f s 

B.I. -that 	
t 
 hz:-, 	Re, ~p o:r.).de n t s 	m ay 	e 

directed by the Flon'bl ~..-.,  Tri.].-dui.-j.al 

to appoi:at -IL-he to the 

post of StenogrE.,pher, Grade---III in 

the existing vacancy and alsc) give 

first preferei-.).ce in the fu t u r e 

vacancies of Stenographer, Gvrade-

ITI under the PlespoT.*idents. 

8,,*..,", Cost of the applicati.o.i. ,i. 

9. 	INTEPlim ORDER~ PRAYED FOIR. 



h a 	this 	Huri*.'ble 	Tril.-)unal he 

pleased direct 	the 	1*:~lespondents 	not to 

af:.~ p c) iri. t 	arly 	C) tb. e r 	c,-uA..- ;E;J.,d.er 	deprJ,.v..)i-,l -.-l.g 

t.he 	applicant 	vd.-.ic) 	h~.-,i.d 	;E:er -,,Y-,=!d 	u.nder the- 

fo r 	.1. c',.Tig - 	t h)---  e e 	yt-~ ars 

10. A,,p 	1.  li c,  -~.i t i o n. 	Is 	Fi. 1 ecl- 	Thk-ough,  

Advocate. 

Ela 	t i m..i. La r;-: 	fo  I. P. O~ 

I 	P ,. CY. 	]JO 	C) 

Date C)f Issue 	~~o o 

IS-sued f rom 

Payal.~le 	at 	CT) ~.x 	0, 

12. LIST 	OF 	ENC.'L(*--);-"URE,(,:'). 

A s.' staited ab,ove. 

ve'll- ificati "T' 

,--.a 



VERIFICATION 

1, Smt. Santana Gogoi,. D/o Srijut 

Kanakeswar Gogoi, resident of Bishnu Rava 

Nagar,. P.O.- Noonniati, GuwaVati-20 do hereby 

solemnly verify that the statements made in 

paragraphs Cirl) 6c , q -fz5 are true to my 

know-ledge, those made in paragraphs 

IG 	
are 	being 	mat t e rs 	of 

LI .  ~ / 	
/ q 

records are t rue to i.nformation derived -

therefrom which I believe to be true and those 

.made in paragraph 5 are true to my legal advice 

.and rest are n.rj humble submissions before this 

Hon'ble Tribunal I have not suppressed any 

material facts. 

And I sir-j'n this verification today on 

this 	 day of',~~ 2003 at Guwahati. 

Sant%no_ Cnoarj' 
(I 

Y-q vl~ 



Volk No. 	 q4 

NATIONAL SCHEME of TRAINING of 
RURAL YOUTH for SELF EIIIPLOY31ENT )14 S1. No. 	 114 

)1-4 	 4.10 	 )1~ 

D 	)B 

.... . 	 ....... 	 'le'.qz 

*T-4  Y,(Izan 	...................... 

GlIRLSil 
VOIL-VTE CHNIC 	J A eam Camvti 

Guwahati 	 -P1V14y)151P1--1e-"PU&tt 
Community Polytechnic &,4eq~ 4 Girls' Polytechnic, 

Guwahati 

............... 

In Collaboration With 
&Aa4 e# 

......................... 
	 .... 	 ............................. eet &414et &.adz 

............................ 

.............................................................. 

Pr-jc VeI6.1"'r 	 Principal & Project co-ordinator 
Conununity Polytechnic, 	 Girls' Polytechnic, 

il( Sponsored by : M.H.R.D., Govt. of India. 	
Girls' Polytechnic, 	 Guwahati-781021 

Monitored by TTTI., Calcutta, Guwahati -781021 	 JIB 

)14 ~B)-B kp I;B iB I-B ~B ~B ~B q~ Ili ~s 	OB ~-rl 1-:1? 	i VB q~ )14 ~B EOB ~"B ~E,  ~B ~B oil 01A 11~ *10B 0.14 ~P a0il al &B)1~ 111)101~ 0101-11014P )]D OB pl~ ~B ~14 114 a4 Pil S ~14 e 



21A. 	 GOVERNMEW 	 m 

	

G I RLSw'PO LYTEC 	WAHATI-21 

	

-VD 	 d Guwahati. ~A a- A C/~ No. GP/Essft.-13/.e.9-ffD". 
6011 Of 'SS'am 

	

ROLL NO. 0 	CANDI 	 fV <~ 6 0 13 ~ 

PROVISIONAL CERTIFICATE 

912'is iT IOCer-lf ,fy  ISal c5m 	 .................. 	 0  Isis 

inslilule SaojnypasseoQSe finaP& 	 f pkma Cxezminalion of Ise gsree Yeaj- comrsein JlMoorenn Ofice 

Ar 

	

	 0.r- gecsnicaf (50fuc a*'lio n* '  57ssam in Canayeznen1159*:z~~ S,-fo(,6y-  If2e c5lale . Counciffi 

ndripf.ceo(inj 

gecSnicaf o6ucmlion in o'u'e m 	 ciffiol' 912 is 	 pfo a Wiff4e atvar-o(eo( ~y Se c5lale.coun 	 lot 
cour-,T Me spee 	 an 1~(14o:lCle' 	 c(  GO  ,j/f*S'-s/"*1 ,6 ff2-al 	pass in ar-se- gurI12'~r-' . 

pemr 	Z' w0r-djperrnfnu1e. Our-in er-'Tlayfnfll~e -qn~~Iilale'  qs~y w- or-orsper- fninule andrin gy 	-ilinq ir I, 
........ . /0 ..... 	........ 1,-".r cli-a- r-acler- andrconelticl WaS Salivlfaclo~-y 

GIRLS .  WL 	IC, G,L)WAtm-n-2i 



r 

	

J 	R N.\ I EN OF 	- ,AN 
D  1p,  3 

~ T. -1ENT 01: LABQ( R ~ MR X 
q,L-\r E X C I I A N d E`..: 	 ~q ILMPLWA 
f 4 E KI  T  Y ,  CA R IY 

(Notan in(roductluI14. rd 	 "Ith emploNces) 

N:'Ille Of Applicant 

Date of Reylstrimon ........ 

Registration 	No . 	 .......... 

N. C. 0. Code No. 
7 

INSTRUCTION* TO APPLICANT 	tjq--?4 

Bring tills card with you whenever Dale bel'ore 

YOU C0111C to the Exchangc. which 
QUOiC VOLIr Re ,,nstration NUmber 

and N. C. 0. N-1.1111IM' whenever Should be 
you -write to the Exch-.uige. 

(0 R~Tle\V 	V0Lll' Reoistration every 
three littm-th-, '\/ 'CA124. 

If  vou do not renew,  bv  the cl 
. 	 ..... 

due date 	t 	gist  i 

	

-our 	-e, 	-ation 	will 
he 	cancelled.'% 

(d) YOU CM1 1-ClIeW. your registj ati'or' 
Personally or by post. For I cne\~,  , al 
by post DO NOT SEND THIS 
CARD.'Apply to the Exchangc oil a 
REPLY PA[b POSTCARD. 



is 	C C 
	C 

. 
t 
 - 
Ur n t. his card when YOU no longer require 

cmployment assistance after I'llina the 	 Affix posta(ye 
A lowing entries. 	 -starrip here 

I, I 11dVC SMired employment with 
........... I ............................................... 

(Name of Employe) 
throug, h *y(;Li'-' my' o\N,- il et'lort. 

-equire emplovificill'assislance. 2. 	no lonLier  I 
TO 

PP ITiOl  ItUre. of A 	ant) 
The 1--.nip1mment Officer 
EmploynienV Exchange 

FOR OFFICIAL USE ONLY 
Signature 

----------------------------------- - - M Identification arks 
-------------------------- ---------- 

2. ---------- ------------------------ 

Siit06Rnf&sf i'L'n'e'd' ks 	
- - . - 

v xch, ugef . 
r0f!  i6erl, mat 

n a p 1 ) 1 i c b I 

-X I I HF- I I No. -17/00-01 

iF M  M.4~?  a 



17- 
JL 

JA 

~ ,z 

01, 

	

.. 	 ZZ 
1,0 

J-~V .  
'22/209-(~/ ---J20ool 

t  j p 
the 

Asett. f 	2.  

L'2LtaLla tj.7  E.j 	 R7 C)).q  n  C  

Th t, Izogtonal 
c 0  

	

"Gltol& 	
d oLf Ce  

	

Racrultrnen 	 Gby-6 	 Fbmp I ex  t  

	

Your 	Pro. 
~OW~99_ 

2000/826 
th e 	 notif,  

1 913 Of 

2 3 N wn ty  

	

are  P11010 c.d her 	only 	 it, 

	

C~ i pt 	 ell ith. 	 1 1,3 , 

F-lenpe  ft  n o ) _noI3.",i I70  
Tj,, in  11),  

on 	
q,.,  the 	

of 
i,  C  '') 	

Ommitt,,, 0 '1 

Play 	
C11 

Ap,,i.L.jcatl.t.,3 1,171 
0-j") 	 ra Oro addrp 	 for or,(, ujr  

	

'ClOr 	 ( , irec 	ry ., at .;  ."') IJ  to  
Ti le rroull: nf  

Xch 	 2 t b e 
to t h ij 	

ekt!.' to 	cor", 11 1cte 	 a rr7 e (.,, t " ox  . 	 _n I ~, re1e 	 to e rin 1) a 0 
2 (Two ) only. 	

you 

Ct 

A n  ryt t 
D J f 

r~ c­ 	-hn 	i 
Dj r ,, cto2 . 

"ti n ~
; !):L  0 	+ 

ffl - 0, ur Df t 

A~ j it t , 

TS- 

a 

s 



2 

4 
.... 	.. 	Nath 	9541/()8 e 9h-,vjt 	CII. 	 1-3 	75 Witt 

9huyatj 
f. 	-P a ra ( C1 .amp ava t  i 
25. 

S  r-L 	S',I~) IllsisflKr. 
s/o SU ,1)0 (311 Kr~ 	Daruah 

12,084/913 	20- 10-75 , 
B.P*Ch,-Aliha Njgar, 

. 

P- 0 . Bamunimaidan, 	GIIY-2l.' 
Sri Akan -  Ch. 	L~jk& 

10, 39 5/99/96 
SIO Keshab c'h. Deka 
C/O 

13-9-7! 
Sanjib Kr-, 	De  k a,,  

IIT# 	Ccntral Library, 
(3u'11113ti, 	Penbazar. 	Gly. 

11 	j. 
17_ 	Sri Vinay Kr 	. 1 1. Jha 267/99 

13.S ~ oli 1-"LP* Im Stano & 0:~

MP U t e r. 	 013 c 

(~P\  

%A- & Dip.ini Steno & 
CDMP U t e r,, 

13 -sc- & Dip. ini steno, & 
CbmPuter. 

"' ,DJ?3 Kumar ihas"' 	 S. & Dip$ - ini steno & Vill,Omthir oqatj. 	 Cory u t,-- 
P-0-  MOukhuli (. Kaornrup. 

Nr Pen Ch. Nith 	1647/Qo 
S /0 Jntin Ch- N!Ith 	 1-5-73 
Vil l -BongziraP.o. Boncara. 
P * S - -PII.nsbari.KamruP, 

S ri Utta -nKr. t1,1ndiml, 	4 1113/gg S IO R.In N,4th Knndi, ~Ue 	 1-2-74 
C"o '111uptn S ~1 '3rma  
I.T.J. GTIY-16. 

4' 

io 
_j I 

F3 #SC.& Dip. im Steno & 
COMPuter. 

B.A. & Dip. inSteno & 
COmPUter. 

P on"id ' ~cr. DIS 	10, 346/9 -~ S /0  1 lo re n CT 1. 1).3 5 	 18-1-74 B.A., & Dip *  in,, St ano  & 
Vill-Khitilm Iri. 	 & CDmputer; 
P.O. Jhlnjbari. K-imrur) 

Sri Sititosh Singh Sandhu 442/2000 31-3-73 B.A. & Dip. it,, Steno  SIO Surj.3n Sinch Sandhu 
C-TI) u t e r. 

GI Ty - 16. 

21. 

22, 

J 
2 3', 

orl I(Lshan PatowITY 	88 1/2000 	3 C)­  4 -7 7 SIO D.asanta Patowary  
Vill & P.O. Dorakahar-a. 
Kamr UP. 

Sri vishor ~%_ Kalita 	12, 504/96 1-3-76 SIO 9tpiw Ch. Kalit4. 
C/O AjitKalita. 
Public flcalth.Executi vt  FnGjnqcr_'  
Guw-701, 1ti Dtvi:nionp Block-2,_ GITY-21. 
Mi-'-3 -'; I )IntPa Matli BhYjtt)qch jr-y-y;j  

D'O pr,,,2 t jt)  C11, j3 h Itt.Ach 	W-490/2090 1-1-73 

C/o Jocien 0--Irna. 	
1 rYY') 

Alstt. D.L.R.Office. 
R110 Niq -ir. Gby-32. 

B*A,. & Dip*. in Steno & 
ConTuter. 

D.A. & Dip. i n, St etjo  & 
Cb'"Puter, 

BvAo & Dip* im, Steno & 
& Cbmputer-. 



1—T 

w 

h, 
7 

A-onlicatlts ares submittedt to the Rr-aional Director(NET) 0/0 
Comm 	 'fi C 4 	 L-siion(!r (flnnd lLCr.i(t)tlFR 2rld rloOr , ct*ntral 810CII, Housfed Of 	-0, 

10~ 	 RQzLd. Glq-6 for thi poitof Stenograohec, 
ORD.NO . 2 2/2000 

T 
A 	 D kill 	Uud ificat&Qnj 	 0-- 

5 	 J- 

miss Niva D~eka 	 w- 164 3/9 6 	1 G- 2-7 4 	B.A.& Dip. im Eng Sbno o  GV1 
D/O Wrgesvir I)eka 	 & Cbmputer, 
Noonmati Sankar Naglrp 
Guw,3h,)ti-20. 

2, Miss Lilima D-- ~ a 	 W-9590/97 	1-3-73 	B.A. & Dip, tm Stenoi & OBC 
D/O Hali R~m Dmka 	 ccmputer. 
C/o Bharat Cb. C~eka 
Jaya Nagar. P.O* Noonmatto 
Chy-20. 

	

3. Miss momy Choudliury 	w-3575/98 	1-0-76 	B.A. 	Dip,im Stano & 	Ge a) 

i D/O A,3-kn 
. 
I Kr. Chouclhury. 	 Computer* 

C/o Aswint choudlv.iry 	 I 
VllA-N,j tun N---jq-ir;, 
P.O. Indrapur. 
G"w ,ihnti-12. 

	

J4. Mi-ig S-jntjn.j G -.)Cni 	W-78q/Qq 	1-3-74 	T3. 4. ~, Dip. in Steno & 	03C 

D/O 3jt Kina' ~ eswar Gocy)i. 	 C=pute r. 

CIO K.S.GOML. 
91.91inu R.wn Ngo-ir. 
p.O. Noonmnti. Gtrl-20. 

Sri Nirrvil. S,-,r-n,-1 	3 619 1, /9 4 	1-1-73 	B,com,& Dip. in) Steno & a 

vy", , 0 
t~ l'o D.N.Sirma 
jyo l-linng3r. 
P 
.0 

 . Bamunimaidan. Gby-210 

6-/ ,I ri 91noy Kr.-  D~aina,-Y 	13602/~ S 	3 0- 6-7 1 	3,A, & DiD ,  in Steno & ST, 
C0',lTp U t e r 

Institute of PturOlOglcal 
sciences, Super Mark at, 
Dispur.P.O. sachibalaya* 	

S.sc ~. & Dip, In Steno & ST 
7.-,  Sri a j.pini Do ra 	 6585/97 	1-1-73 	

compubra 
T,,,,jnq.kmswr Dora 

r-/o 	DnimarY- 
Ulub.-Iri. Glr;-7. 	

13023/~97 	16-11-71 	B.Sc ~ & Dip. tni StenO. SC 
Sri NabaJYOti D-19 	 & Computer ~ 

SIO Bliarati Kanta Das 
P.O. Amingaon. Gliy-31. 	

17579/97 	27-1-74 	P-.Sc. & Dip. ini Steno 
Sri Ramendra Sirma 	 & computer, 
S/O Umesh Ch. Sarma 
C/o U.C.SnM"I. ,  
I O.C.T td .,  (M.D.),,rloonfn ,%ti. 

G1
. 
 rl-20. 	

1-1-77 	B.A. & DIP- im Stano ' C)DC  
10 ~ Sri -&-inatan C-n# Ols 	19 ,)9 6 /,97 	 & oomp-u t e r-o 

S /0 Combhi r r-lh. Dns 
p . o. rntnshtl Amb ~ ri 

	

K.G.Path, G ~q-25o 	 So.  & Di p . iry stano 03 C, 

	

lqc)64/:37 	10-10-713 	B. 
Sri 	 Ccmputero 

c-T 1 

0 	nfn -i 	 Dip. im steno Car,  

	

t ~j M.vi r 	 1055/?9 	 & Comp u t e r 
'I s /0 slintl ~" ,Int ,  

Dip.. in, stanc)  

5/0 A'fnar All 
ovo-IrAn-l-ri, milanpur. 

Contd. 21- 

To lv 



ANN rX 
PERFORMANCE OF THE CAHRYDATE'S 	 ,-OR PRACTICAL TES T IN ~1 A  1~1 1 Y 

Out Of 12 candidates called for practi c al 
tCSt11ntervjc-w orply 4 "I'dJdOccs appeared before the Selection 
COmmi 

. 
ttee 

on 18-4.2000. Their performance5are shown below:- 

SI.No. 	Name 	& 	Addr 	
F 0 	R 	11 A 	N C E 

~0—c 

1 - 	Miss 	Momy 	Choudhury, 
DIO Aslilni 	Kr.Choudhury 

Vill - Natun 	Haqar, 
P.O. 	Indrapur,Guwahati. 0s, 	0 -S~-  4~1 02- 

'2.Miss 	Santana 	Gogol, 
VO Sjt.Kanakesver Gogol, 
Bishnu 	Rava 	flagar, 26 OE 
P-0-Hoonmati, 	Guwahati. ckg, 

-Tcy4r,J- 

3 , 5,ri 	Bipin 	lJoro, 
5/0 
CIO Narayan 	naimary 
Ulubarl,Guwahatl. 07. 	04- 1 (3 0 3 

4 -Sri 	Sanatdn 	Ch.1)4s, 
5/0 	Gombifir 	Ch.Das. 

K.G. Patly,cuwahatj. 

~Ao 

H 



PROCEEDING OF SELECTION COMMITTEE MEEIING HELD ON 18TH AND 
19TH AFRIL,2000 FOR APPOINTMEIYI' OF STENOGRAPHER GR.111 UNDER ,  
UNDP PROJECT  Ott  A  COMS01,1DATFI)  WAGES Of ty.5,000/- P.m. 

The District Emplayme* Exchange, GuwAhati 

sponsored nanes of 23 (Twenty-three .) candidates under letter 
No-ORD.22120001689-99 dt. 28.3-2000 v u t of which twelve 
candidates appeared Personally. They were tested In Shorthand 
dictation, tronscriptJon, typing and Computer before Viva 
Voce. Accordinq to the over all performAnce of the candidates, 

the Catrml t tee found the 10 11 0 w I n 9 candidates qualified fo r 
appointment in order of atrit A~- helow., I 

miss Santon4 Gogoi. o.n.c. 

Shrl Shdffeeff Reeza Ahnied, Minority. 

The Commi t t ee recommended Hi ss San tana Gogol 
for. offer of appointa'.117t and Shlm ,~ rm Fep7e Ahmpd In kept 
in panel , 

I.Mrs. KAbita Rov Das, 

5r.5ystcms Analyst. 

N-f-C,Assl am State Unit 

	

'A. 	I" 

Sh ~ 'I -- ~ ,A -Ihutosh Ku:rar 
Off Icer-in-charge, 
BCVI, Agar t A  1 (1, TU-- 

A JI VIO. L  

	

5.11s. 	 Palai 
DePtity nlrector(Pesiqn) 
RDTDC,GuWahatl. 

2. Shrl 	Lakshml ­~ a rain 	I 

Assistant 	Difector(Admn) 

Weavers 	Service 	Centre, Guwahati-3. 

Zr  
j q 	0 0 1-' 

4  - 	5 h r I 	P ~ C . D u t t 8 , 
Assl stAnt 	I)i rector(H) , 	NERO, 
Guwahati-6. 

A- 
6. Shrl L.T—atz 

'j 

Regional Virector(NER) 
NERO, Guwahati. 



C~ , r~ (~~ 0 k,?-t 	1-0 

Government of India 
Ministry of Textiles 

North Eastern Regional Office 
Office of the Development Commissioner (Handicrafts) 

ell 
No.NER11131Admn1Vol-V120001Y~\- 	HOUSEFED COMPLEX,,2ND FLOOR., —7V 	

CENTRAL BUILDMG,GUWAHATI-6. 

Date:20.04.2000. 

M  E  M  0  R  A N D U  M 

On 	the 	recommendations 	of 	the 	Selection 

Committee l Miss Santana Gogoi is hereby offered the post of 
Stenographer Gr.III under UNDP project with a consolidated pay 

of Rs. 5,0001-(Rupees five thousand) only P.M. 'provisionally 

for a period of two years a 

' 

t Guwahati i ;n the Office of t he 

Development Commissioner (Handicrafts), North Eastern Regional 

Office, Ministry&_ of Textiles on the following ter,ms and 

conditions:- 

1. 	 'The post Is temporary under United Nations 

Development Programme of Cane & Bamboo .  development in North 

East and her service is liable to be terminated at any time 

without notice an-d -  without any reason being assigned. The 

appointment will be subject to the production of a certificate 

of physical fitness from the Authorised Medical Authority and 

verification of her character and antecedents as per rules, 

SCISTIOBCIDisabled certificate if she belongs to that 

category. 

.2. 	 She,' if at any time wishes to resign her 

employment, shall give notice in writing for a period of not 

less than thirty days of her intention to resign. 

3. 	 She 	will 	be 	required 	to 	take 	oath 	of 

Allegiance to the Constit.ution of India and furnish a 

certificate at the timeof joining duty that she, if already 

married, has not more than one husband livii ig, and that she 

will not contract another marriage without first obtaining 

contd. page 2 ... 
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permission -of Government not1 withstandinq that such subsequent 

marriage is permissible under the personal law for- the time 

being applicable to her. 

4. 	 No travelling allowance will be granted to her 

for joining the post or on 	termination thereof 'unless 

otherwise' admissible under the r u 1 e s 	Other 'conditions of 

service will be governed by the relevant rules and orders in y 

force from time to time. 

If Miss Santana accepts the appointment on 

the terms and conditions mentioned above, she should convey 

her acceptance to the undersiqned immediately latest by lst 

May, 2000 failing which the offer of 
I 
 appointment will be 

treated as cancelled and other suitable candidate will be 

offered. 

(L:— HAT~AW) 

R egional Director(NER) 

To, 

"AX55  Santana Gogoi, 
DIO Sjt. Kanakeswar Gogoi, 
CIO K.S. ,Gogoi, 
Bishnu Rava Nagar, 
P.0 Noonmati, 
Guwahati-20. 

copV to:- 

1 * 
Shri 	G.K.Asthana, 	Dy.Director(EPIUNDP), 	0/0 	the 

DC(Handicrafts),_ West Block No.7, R.K.Puram, New Delhi-66. 

2., The Assistant Director(Admn.III),010 th e DC,(H), New Delhi ~-66 

3.The Officer-in-charge,BCDI,.010 the DC(H),_Agartala. 
4.The 	Asstt.Director(H), - MSEC,010 	 the 	DC(H), 
GauripurIJ,orhatl.Ttanag,arllmphallShillonglgohimalAizawlIAgartal 

Regional irec or(NER) 
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To' 	
Date: 30.01.2003 

The Development Commissioner (Handicrafts), 

West Block No.7, 
R.K. Purafn 

New  Delhi: 1 10066 
(Thrbujh  roLer channel 

SLjb*ect -  Reqularisati )n against post of Stenographer Grade.111  re-gALding. 

Madarn, 

I have the honour to inform you that I have been working as Stenographer 
April 2002 for a period of 3 years. Now my 

Grade, III under UNDP Scheme since 28' 
tenLIre is going to be completed on 31.3.2003. 

During my service period I have assigned the following works relating with 

Renional Office, Guwahati i.e. 
I . Assigned duty as Stenographer. 

Operating computer in Regional Offir-e. Guwahati. 
Store charge relating to NERO, 0/0 the DC (Handicrafts) 

0, 0/0 the DC (Handicrafts) Receipt/issue of letters relating to NER 
Schemes relating to UNDP etc. 

.On the circumstances stated above it is tequestcd to kindly consider my service 
or regularization in your department on humanitarian gro,und. Since I have become 
overage at present and thus have no opnces to deploy in other deptt. My appointment 
have been made by an approved comminee and followed the procedure of'appointment. 
However, my Bio-data viz. edutational qualification/experience as given belo .w for favour 

of necessary action. 

Date of birth - 01.08.1974 
Educational qUalification 

i. 	Master Degree in Assarliese 
Three Years Diploma in Modern Office Managenient(MOM) 
Diploma in Office Computer Automation 
Diploma in Auto-Cad Application. 

V. 	Ulploma in Electronic typewriter 

I shall be grateful in whole life for your kindness. ,  

Yours faithfully, 
7-

ilclo. Photocopy of certificates 

(SANT, 	9GOI), 

Stenographer Gr. III 

United Nationz:i DevelopMent Programme 
Cane & Bamboo Project- 

NERO.0/0 the DC (Handicrafts), 
Guwallati., 

1-4 



G 0 V E IR 14 ME N T ~O F 1`1177A, M I N I S T R Y b F .  T E x ,r:i.L E-.'-; __7  
Office QI ttl( ~ Pf .

v-' ~ j') , Iwht Comriilssio tier (11andicralks) 
(North Ea'OCirl pe(lion) 

~ tld FIrm. Conli'd 111m.1 

Beho la Basisihn fload. 

	

i., ; I oof*, 	 Guwahati - 781 006. ASSAM 
Gram : DYCRAFTIND 

	

1 22 6 017 .1 	 Fax Uo, 0361-22(,0174 

Tot : 2260IN 	2 ~ 'Of., i 2:k 

N.o.NER/UNDP/SG/200 	 Date,:. 30.01.2003 0_/ 

To. 

The Development Commissioner (Handicrafts), 
West Block No.7, 
R. K. Puram, 
New DelhiA  10066 

JKindattention to  Sh.  G.K. Astha -6a,  Q  
. 
eput~  Director 

Subject: Regarding reguladzation. 

Madam 

Please find herevAth a representation dt. 3Q'h  Jan. 2003 in oniginal of 
Miss Santana Gogoi, Stenographer (Gra-de.111), UNDP (Cane & Bamboo), NER, 
Guwahati which is self explaiatory. Moreover: the work of Mis S s antana Gogoi is 
satisfactory and her services are required'under UNDIP (C&B) project at least one, 
year more,, hence U 

' 
ie order of extension for a period'of one year may please be.'. 

Issued at the earliest. 

In view of . the yvork load, a post of Stenographer may please be-,' 
transfered available in'RD&TDC, Guwahati. 

Enclo.-  As above 	 Yours faithfully,' 

(Ps. B tar) 
Deputy Direclor(Design 



T 17'~ 
GOVERNMENT OF INDIA, MIN_1S­T`RY_0_F7EXT1ftS 

f 
Office of the Devc:opment Commissioner (Handicrafts) 
(North Easlern, Ncglon) 

U 2nd Floor, Central Block 
Housefed Office Compl e x 
Beltola Basistha R(,ad, 

~1_717 	006 Guwahati 	781 006,'ASSAM 
Gram: DYCRAFTIND 

0361-22GU17-1 Fax No. 0361-2260174 
226017; 	2266123 Tel 	2260174 / 2266123 

No.\ERJ1/20/Perl/2002 r2  161~ 	FAX 	 Dated  19.02.2003 

To. 

The DI-velopment Con -u-nissioner (Handicrafts), 
We-si Block No.7, R.K. Puram, 
Nev,  Delhi: 1 10066 

Kind attention to Sh. A.K.Batra,, Assistant Direct- r (Parl) 

Subject - Lok Sabha Provisional Starred Questions Dy. Nos. 173 8 fjr 21.02.2003 
raised  by Sh.  Ramd'as Athawale regarding vacant pqst fo.,  SC/ST. 

- 
Kindly refer to your -PFAX letter No. 1/8/2003-Par.V dt. 14.2.2003 on the above 

su6j.-ct. In this connection, the point-wise reply is given below:- 

Question 
	

Reply 

(a) Whether some posts of  SCs/STs under various categories 
zire lying vacant in various departments and undertaking 

er his Ministry 	 -Yes- 

(bi 1: . s,3. the details thereof 
 
 
 
 
 
 

Assai .: SC- 1. ST-2, OBC-5- 
Arum lial Pradesh: i P1 1  
Manil ar: SC- 1, ST- I 
Megh. lava: SC- Nil, ST- I 
mizol 'In. SC-Nil. ST-2 
Nagal.ind.: SC-NiL ST-1 
Tripuia: SC-NiL ST-1 

Contd.page.2... 



VACANT PORTTION TN NOUTR 1W.AQTVVN I;IIIWd--TnW 	 A ~T~TI-XFTT"I- 'I 

Name of Posts N~me of Office Group "B" 
-- 

Group "C" & 
- - -- - - , 	 f I 

No. of posts 	1 Remarks 

Assistant Director. LMSEC, Itanagar Group Total 6(six) 
(Handicrafts) 2.MSEC, Imphal "B"(Gazetted) 

3.MSEC,"Kohima 
4.MSEC, Jorhzit 
5. M 	'27  
6.MS-EC,  Aizawl 

Handicrafts Promotion LMSEC, Kohima Group "B" 2(two) *Post of I-IP0 of Kohima, 
Officer 2.MSEC,Gauripur (Non-Gazetted). transfer to NERO, 

Guwahati 
I.Office Asstt. Cum- BCDI, Agartala Group "C" I (one) 
Accountant I(one) due io sudden 
2. Mechanic demise of Sh. Sunil 

Dey 
Jr. Accountant At Regional Office, Group "C" I (one) 

-Quwahati. 
I.Office Asstt-cum- FAC(C&B),Guwahati Group "C" I (one) Due to promotion to 
Accountant I (One) Steno. Gr. I 
2. Stenographer Grade.III* 
Upper Division Clerk LMSEC, Shillong Group "C" Total 3(three) 

2.MSEC, Jorhat 
IMSEC,  Aizawl 

Lower Division Clerk LMSEC, Itanagar Group"C" Total post of LDC, MSEC, 
2.MSEC, Gauripur* 3(three) Gauripur transferred to 
3. MSEC.  Aizawl  NERO, Guwahatl 

Storekeeper  In 8(eight)DTC(C&, B)  Group  -"C" 8(eight) C,  
-7--  Chowkidar  Cjroup2'D-  — --_ _I 

--t 
I_(0i1c) 

0'. 
Itegiolliki 	(NEM) 



Q9 - 

-2. 

0 'Whether various categories of the employees working in theb., ,  
departments and undertakings under the Ministry 	have beL 	 V.1 

"~ !l pron,odoor, - nd whe l'U'r ~1,147rlh 1-10CI W 

been. made during the last three years 	 No 

(d) If so, the year wise and categot'- ~,vise details of Eresh y 
recruitments made under various categories during 
t lie said period and in the curn-Int year till date 	 No recruitment due to 

Bandh of new appointment 

(c) Wlictlier the prescribed rules have been followed witli 
regard to the recruitment and promotion of persons belonginp. 
to SCs/STs categories; 	 Does not arise. 

(1) U.not, the remedial steps taken in this regard ? 

Yours faithfully, 

(L-Hat7aw), 
Regional Director (INIER) 



"tb~ f#l'~ ATIjVE TRIBUNAL IN THEL,C 1401~ 
GUWAHATI BENCH::GUWAHATI 

In the matter of 

C.A'O" No,122 of 2003 
miss Santana Gogoi o. Applicant 

-Versus- 

Union of India & Ors, 

000 Respondent 

URITTEN STATEMEi ,,T FOR AND ON BEHALF OF R'SPOND -NT' L J 
NCS. 1 v 2 & 3. 

i t  P.S. Babar y  Deputy Directoz (Design) - , office of 
t;le Development Commissioner (Handicrafts) t (North Eastern Reglqn)'  

1; Housefed Col"plex.,01spur, -  Las.tgate , Guwahati-781006 Assam, 
hereby solemnly affirm and say as foll ows  

1. 	That I am the Deput,y Directort(Design ~ 9 0ffice of the 
~ J  

Development Commissioner (Handicrafts) v (North Eastern Region) 
Housofed Offi,-e Complex y Lastgate g Guwahati and as such fully 
acquainted with the facts and circumstances of the case. I have 

gone through a copy of the application and have understood the 
contents thereof *  Save and except whatever , is Specifically 
admitted in this written statement the other contentions and 

statilnent may be deemed to have been denied. I authorised to 

Vle i4e.written statement on'bbehalf of all the respondents. 

That the respondents have no comments 'to the Statement, 
made in paragraph 4.1. 4.2 &4.3 of the applic:3tion. 

That with regard to the Statements made in. paragraph 4.4 ' 
of the application,the.respondent beg to stat e  that thu applicant' 

. was appointed as Stenographer-III under United Nations Development, 
Programme Project with a consolidated pay of RB.5,,OOO/-P.M. 
provisionally for a period of 

' 
2 years at Guwahet! with the conditiovi -M 

that her service is liable Lo be terminated at any time without 
notice and without any reason being assigned v  since United Naticns 
Development Programme project Is of fixed duration of three years 
sanctioned upto 31-12-2002. 

Contd..p/2- 
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	 _~V 

t,  

4J 

4 * 	That with regard to the statement made in paragraph 4.5 

of the applic,,:-,tionpthe respondent beg to state that the 

employment of the applicant against the post of Stenographer 

Grade-III was of purely temporary in nature under United 

Nations Development Programme Cane & Bamboo ano was li*able 

4. k & m, m 4-mei n4- on 4-im- w*,thout notice and without reason 
U 0 ML 	G1 

to be assigned. Hence initially her service was hired for a 

J 

	

	period of 2 years, which was extended upto 31-3-20C . as the 

project duration was also extended upto 31-3-2003. hereafter 

s were"terminated w.e.f. 31-3-2003. her service 

5, 	That the statements made in paragraph 4.6 of the 

application are correct, 

That the respondents have no comment to the statement 

made in paragraph 4.7 of the application. 

7. 	That the statement made in p ~.ragraph 4.8 of the 

application are not admitted. The factual position is that 

The vacancy of one post of Stenographer Grade-III 

falls in Field Administrative Cell(Cane & Bamboo) under the 

Offi , e of the Development Commissioner(Handicrafts),whereas the 

applicant has not been given the oppbrtunity .to  serve in the 

Offi.e of thu Development Commissioner(Handicrafts) against 

regular po st.o ,f Stenographer grade-III. 

8 

vel opn 

Since the applicant was engaged by the Office of the 

velopment Commi--sioner(Handicrafts)' to serve in the united 

a 

N 

 io  s  

ations Development Vrogramme Project on the contract basis a 	no t 

 

nd not for the servi ~ e in the Office of the Development 

Commissioeer(Handicrafts), the apftlicant has no right to claim 

her appointment in the Offi , .e of the respondent No. 1 3 1  being 

the field office of* the Development Commissioner(Handicrafts '). 

The applicant served on contractual basis, and her 

services were discontinued on the completion of the project 

for which she was give-n opportunity to serve in the said 

project. The act of th, respondent to discontinue the services 

of the applicant was .,corrftt in accordance with Memorandum 

dated 20-4-2000. 

A copy of Memorandum dtd.20-4-2002 is annexed thereto 

marked as Annexure-'Al. 

Contd.p/3- 
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( 	3 	) 	, 

~ 8. 	That the respdndent have no comment to the statement 
;I 
,,Imade in p.~- ragraph 4.9 9  4.10, 4.11 of the application. 

~ 9. 	That with regard to the statement made in paragraph 4.12, 1.  

of the-application g thv -re,spondent beg to state that since the 

applicant has accepted this post, knowing very well th,A this 

11is a project post sanctioned for.affixed duration o  the allegation 

!is not corrected an , ,' denied. 

0 

4 

10. 	That the respondent have no comment to,the statement 

made in paragraph 4.13 of the application, 

That the applicant is not entitled to any relief sought 

~for in the application an ~ the same is liable to be dismissed 

-with costs. 

VERIFICATION 

1 9  P * S. Babar, presen-ly working as Deputy Director 

~  Design), Office of the Development Commissioner(Han'icrafts) 

i North Eastern Region), Housefed Office col3plex I Dispur,Lastgate l, 

,~uwahati being duly authorised ana competent to sign this 

4erification do hereby solemnly aff 4..rm and state that the 
~ i~ tatements made in paragraphs 	 of the 
9, 11 
a~pplication are true to my knowledge and belief, those made in 

p ragraphs 	 /C) 	being matter of record are true to 

fn ~y information derived there from and those made in the rest 

are humble submission before th- Hon'ble Tribunal. I have not 

sLppressed any material facts. 

And I-sign this verification on this the 	th day 
0 

of 	.2 6&3 

Deponent 

R g 1 o n 
alp 	 Corr  

ccv!, 
71 n:,:,f 

CU T.  3'! 71 



overnm ent 	of India 
Ministry of Textiles 

:~ ,North 	Eastern 	Re 	Office a 1 /gi 
Office 	o 	t h e Development 	Com 	issioner 	(Handicr-afts) 

~ om 	
I 

 _s 

No.NER11131Admn1Vol-V12'0001rN 	HOUSEFED COMPLEX, 	2ND FLOOR, 
CENTRAL -'BUILDING o GUWAHATI-6. 

Dat6:20.04.2000. 

K  E  H  0  R  A N D U  M 

On 	the 	recommendations 	of 	the 	Selection 

Committee, Miss 	Santana 	Gogoi 	Is 	hereby 	offered 	the 	'post 	of 

`~ tenogrppher 	G 
. 
r 	1,11 	u in d e r 	UNDP project 	with 	a 	cons'ol'idated pay 

of 	ft. 	5, 000/- (Rupees 	f I ve 	thousand) 	only . P.M. 	p'rovisionally 

for 	a 	period 	of 	two 	years 	at 	Guwahati 	in 	the 	Office 	of 	the 
Development 	Commissioner 	(Handicrafts), 	North - Eastern Regional 

Office!,', I Ministryk - of 	Textiles 	on 	the 	following 	terms 	and 

conditio 

1: 1 The 	post 	is 	temporary 	under 	United 	Nations 

e Development 	Pr'pgramm 	''of 	Cane 	Bamboo 	development. 	in 	North 
E as t 	and- i her 1sqrvice - 'I s 	liable 	to 	be 	terminated 	a t 	any 	time 
wi thout 	notice 	and 	wi thout 	any , 	reason 	being 	assighed. 	The 

appointment 	will 	be subject 	to 	the production 	of a 	certificate 

of physical 	f I t n e s s 	from 	the 	Authorised 	Medical 	Authority 	and 

verification 	of 	her 	character 	and 	antecedents 	as 	per 	rules, 

SCISTIO'BC ~Disable'd 	certificate 	if 	she 	belongs 	to 	that 

r 	categor.y. 

2 	
~ 'She, 	-if 	at 	any 	time 	wishes 	to 	resign 	her 

Y; J 	 lemploymeht-, 	sha 1-1: give 	notice 	in 	writing 	for 	a 	period 	of 	not 
'than' thirty 	days 'of 	her 	intention 	to 	kesig n. 

3. 	 She 	will 	be 	required 	t o 	take 	oath 	of 

Allegiance 	t o, 	the 	Co!nsti,tution 	of 	India 	and 	furnish 	a 

cer,ti 	ic 	the 	time' f 	a t e 	ae ; 	 'of ;j6ininq 	du'ty 	that 	she, 	if 	already 
0,  

r r I le 	 t 	i 	
i
ll t 	n M!, 	 h la ,s ' !  no 	m 	e 	an:!'o 	e 	husband 	living, 	and 	thati -she 

wi 1.1 	not 	contract 	another 	marriage 	without 	first 	obtain n I n 

contd. 	page 	2 ... 
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eFm 	i on.;., o f. G 	e 	f,nq wAi.thstandl 'b iq ' ' *thiat ,*.'Sijlh"-~' U b~.'.J U1  W J  

	

,Tj 	 U-1, )9 	if! i 	a (T  
h e 

being applicabl 	er 

4. 	 No tra'velling'allowance will be,granted.to  her 

for 	joining 	the 	p o s t 	or 	on 	termihat,i.on ithere.~i~-~!~; unless 

otherwise admissibl .e :un,der th e .  rules-~: ;Othe:r,,:i xondi ~t~ lop~'!`, oP 

'I es-F; and:: 6rde,~~ . .by the rele service will - be governed 	 i n n t!: ir u 

force from time to time. 
it 

I f 11 i s s Santana acce 
p  t 

s the 'appointment on 

the terms and condi tions mentioned above, she .  ~should convey 

her acceptance to the undersiqned - immediately, 1atest by '.1st-

May, 2000 failing which the of f erqJo'f--, :bp me, po .: q,t 	n t::i.:! w i .1 ,1. ; : - b e 

treated' as cancelled and other s u i t a b I e candidate will.-' be 
0 

offered. 

HAT AW) 

Regional Director(NER) 

To, 

Miss Santana Gogoi, 
DIO Sjt. Kanakeswar Gogoi, 
CIO K.S.Gogoi, 
Bishnu Rava Nagar, 
P.O.Noonmati, 
Guwahati-20. 

COPY to:- 

l.Shri 	G.K.Asthana, 	Dy.Director(EPIUNDP) , 	0/0 	the 
DC(Handicrafts), West Block No.7, R.K.Puram,,New Delhi-66. 

,,,2.The Assistant Director(Admn.111),010'the DC.(H), New Delhi-66 

3.The Officer-in-charge,BCDI,.010 the DC(H)', Agartala. ~*A',74 . The' 	Asstt.Director(H),IISEC,010 '. 	the 	 DC(H), 
&_ 	GauripurliorhatlItanagarllmphallShillonglKohimalAizawIlAgartal 

., ,"Regi,o.nalti~rec~or( ''NER)... :  

AIN  
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